
 

Tanvi Vipra 
tanvi@prsindia.org 

May 3, 2023 

PRS Legislative Research ◼ Institute for Policy Research Studies  
3rd Floor, Gandharva Mahavidyalaya ◼ 212, Deen Dayal Upadhyaya Marg ◼ New Delhi – 110002 

Tel: (011) 43434035, 23234801 ◼ www.prsindia.org 

Bill Summary 
The Himachal Pradesh Municipal Corporation 

(Amendment) Bill, 2023
▪ The Himachal Pradesh Municipal Corporation 

(Amendment) Bill, 2023 was introduced on April 3, 

2023.  It replaces the Himachal Pradesh Municipal 

Corporation (Amendment) Ordinance, 2023.  The 

Bill amends the Himachal Pradesh Municipal 

Corporation Act, 1994.  The Act provides for 

establishment of municipal corporations. 

▪ Total number of wards: For electing Councillors, 

the Act prescribes criteria for dividing a municipal 

area into wards.  It specifies the total number of 

wards in Municipal Corporations should not be 

more than 41.  The Bill reduces the maximum 

number of wards to 34.  The change will come into 

effect retrospectively from January 24, 2023. 
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